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COUNCH. OF BTATE.

‘Wednesday, 8th March, 1933.

The Council met in thé Council Chamber of the Council House at EIOVOI:I
of the Clock, the Henourable the. President in the Chair.

QUESTIONS AND ANSWERS.
STooks OF CINCHONA BARK,

139. Ter HoNOURABLE Rar BaHADUR Lara RAM SARAN DAS:
(a) Will Government please state the quantity of cinchena bark belonging
to the Government of India that is in store in Calentta ?

(b) What was the quantity in store for the last five years 1

(¢) Will Government please state how much they have lost in the shape
of interest on the capital locked up in this cinchona bark ?

(d) Is it a fact that the quantity of quinine deteriorates if it is kept
for a long time ?

(¢) Has the attention of Government been drawn by the Public Accounts
Committee to the question of disposing of this stock of cinchona ?

(f) What steps have Government taken during the last few years to reduce
the quantity ¥
~ (g) Is it & fact that, apart from the capital locked up in this store
a large amount of money is spent in warehousing this cinchona ?

(k) Why is not this cinchona sold by public auction or distributed to the
Looal Governments for being sold to tradespeople at a reasonable price ?

Tae HoxoumaBLE KHAN Bamapur Miaxn Sik FAZL-I-HUSAIN.
(a) and (b). Cinchona bark of the Government of India is not stored at Calcutta
but at Mergui (Burma) and at Mungpoo (Bengal). The figures of the stock
are :

Lbs,
On the 3lst March, 1932 . . . . . . 7,156,087
On the 31st March, 1931 . . . . . . 6,30,256
On the 31st March, 1930 . . . . . . 6,70,6563
On the 31st March, 1929 . . . . . . 5,94,6684
On the 31st March, 1928 . 4,89,290

~ (c) The stocks were accumulated for puBlio benefit and not for pecuniary
profits. No account of loss of interest has, therefore, been maintained.

(d) No.

(¢) Yes.

(f) Orders have been issued forbidding extension of the Giovernnient of
India’s cinchona plantations and measures for reduction in the production of
gaxjk are proceeding as quickly as considerations for capital value, represented
by a developed area, would allow. ' ‘

(9) No. .

(k) The question of selling the surplus stocks of quinine is already under
consideration. _

( 235 )
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Tee HoNoURABLE Rai. BamapUm Lara - ‘MATHURA PRASAD
MEHROTRA : The Honourable Leader has told us what the stocks were up
to 1932. May I know what are the present stocks ? -

THE HONOURABLE KHAN Bamapup Miax Stz FAZL.I.HUSAIN ;
I am afraid I must ask for notice of that question.

REVENUE REALIZED FROM THE ADDITIONAL SarT DoTy.

140. THr HoNOURABLE Rar Bamapur Lara RAM SARAN DAS:
{a) Will Government please lay on the table & statement showing the amount
of money realised from the additional salt duty and the amount distributed
to the Local Governments concerned, year by year ?

(b) Did the Local Governments spend their quotas for the purpose of
encouraging indigenous salt manufacture? If so, to what extent §

(c) Has it been represented to the Government of India that there is a
very strong feeling among the people and the Governments of Bengal and
Bihar against the iniposition of this additional salt duty

(d) Is it a fact that a large amount of money goes to the pooket of Aden
manufacturers at the cost of consumers in Bengal and Bihar ?

(¢) Has Government considered whether the rate of Ra. 66 per 100
maunds of salt is now in excess of a fair price for salt 1

(f) What steps Government propose to take in this matter ?
1'1"111:*. HoNoUrABLE Mr. J. B. TAYLOR : (a) A statement is laid on the
table

(b) The Local Governments have not spent their quotas so far in
encouraging indigencus salt manufacture.

(c) Yes.
(d) This is a matter of opinion,
(e) Yes.

(f) The question is at sresent under consideration by Government in
consultatlon with the Salt Industry Committee of the Legislative Assembly.

Statement showing the amounts of additional duly on foreign salt collected and distributed.
(Figures rounded to hundreds of rupees.)

1932-33.
1930-31 and
1931.-32 From 1st October,
- (from First half 1932, to 31st
18th March, of 1932-33. January, 1933.
1031).
Total duty collected . 15,99,200 9,10,800 7,44,600
Amounts distributed to "Looal
Governments :
Bengal S . 5,368,600 3,59,100.
Bihar and Orissa . 2,83,500 1,89,700 | Not yet distributed.
‘Assam . . 64,400 43,100 Distribution -is
Bombay . 16,700 11,200 made ,once each
United Provmoes .. . 8,500 5,700 | half year.
Central Provinces and Berar . 900 | 600 |- -
Madras ! 200 - 100
Burma i 4,88,500 . -~ 1,87,500,




SRR QUERTIONS AND. ANSWERS. 23T
DEVELOPMENT OF AN INDIAN MEROANTILE MARINE. -

141, Tar HoNouraBLE Rar Bamapur LALA JAGDISH PRABAD:
«a) Is it a fact that it is the aco~pted polioy of the Government . of India to
<develop an Indian Meroantlle Marine by providing for an adequate partici-
pation of Indian shipping in the coastal and overseas trade of Incia ?

(b) If 8o, what steps are Government taking to give effeet to this
policy ?

Tre HoNouraBLE Mr. J. C. B. DRAKE: (z) The reply is in the
-affirmative. .

(6) In pursuance of the policy of assisting the development of an Indian
‘Mercantile Marine the Training Ship ‘‘ Dufferin ” has been established at
Bombay for the training of deck officers. - Government have also granted
scholarships to nine Indian boys, tenable in the United Kingdom, for training in
Marine Engineering, and the question of providing facilities in India for such
‘training is under consideration. As regards further steps in the direction
particularly indicated in the question, the attention of the Honourable Member
is invited to the replies given by Sir George Rainy to somewhat similar
-questions asked in the Legislative Assembly by Messrs. S. C. Shahani and B.
Das on the 20th January, 1931, and the 29th March, 1932, respectively. The
whole question is still under consideration.

RESOLUTION RE TELEGRAPH POLES.

THE HoNoUBABLE Rar BaHADUR Lara RAM SARAN DAS (Punjab ;
Non-Muhammadan) : Sir, I rise to move the Resolution which stands in
my name and which reads as follows :

“ This Council recommends to the Governor ‘General in Council that additions to or
mlglacemqnts of telagg-sph poles carrying vgiree‘be of tinber purchased in India or Burma
where this would be in every way economical. ™

Sir, my object in moving this Resolution is two-fold. The first objectis to
-offect a saving in the expenditure of the Department by replacing metal with
timber poles. Secondly, to find additional employment to many people in the
forests. As far as my information goes, we have over 106,000 miles of telegraph
lines, and in each mile we have on an average 22 posts. The average price of a
metal tubular pole is about Rs. 20-8-0. Timber poles are very much cheaper,
-and %o far as I have been able to find out, their prices are as noted below :

Chir poles, 14 to 16 ft. long and 5 to 5} in. in diameter at Rs. 1-4-0
each at Sihala railway station near Rawalpindi.

Chir poles, 14 to 16 ft. long and 6 to 8 in. in diameter at Rs. 1-8-0 at
‘Sihala railway station.

. Qhir poles, 18 ft.long and 6 in. and over in diameter are sold at Rs. 1-8-0
to Ras. 1-10-0 at Nagrota station (Kangra Valley Railway).

Sal poles, 18 ft. long, 6 in. bottom diameter, 4 in. at 16 ft. and 3} in. on
top are Rs. 1-9-0 at Dehra Dun station. -

Sal poles, 14 to 18 ft., 6 in. diameter at the bottom and tapering to 4 in.
at 16 ft., then to 3} in. at 18 ft., respectively, are 10 to 12 annas at Sheramon
station (Rohilkund and Kumaon Railway). ’

Central Provinces teak poles; 18 ft. long and 5 to 6 in. in diemeter
are Re. 1 and Rs. 1-4-0 in the Central Provinoes.
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[Rai Bahadur Lale Ram 8aran Das.]

Central Provinces teak poles, 18 ft. long and 6 to 7 in. in diameter are
Rs. 1-4-0 and Rs. 1-8-0 in the Central Provinces. " '

~ These rates are in quantities of a full railway wagon load, but a reduetion.
of 10 to 15 per cent, may be anticipated if they are obtained.in large quanti-
ties from the Government Forest Department or big forest contractors. As
regards poles in Burma, I have no quotation but I understand that they are
available for about Rs. 6 each. Sir, in Kashmir, timber poles are in use on
the line from Domel to Srinagar, and we find that there timber poles have done
very well, except that some trouble was experienced with the portion of the
pole which is embedded in the earth and replacements were required for that
reason after 15 years’ use. But in these times when science has made such
progress, many methods have been devised to protect timber from the effects
of soil and white ant depredations and other things. I understand that the
Railway Department have succeeded in creosoting sleepers of soft timber
and these are now being used on an increased scale. In case,
however, this is a serious difficulty in the way of replacing metal
with timber poles, I would suggest that that portion of the poles
which is buried in the soil, be chemiocally treated with either creosote
or something else. If that is not possible then I would suggest that the
bottom portion for timber poles be of cast-iron, as is in the case of the
metal poles. Sir, in this way we shall be able to effect a great saving.
A point can be raised that timber poles are heavy and the cost ot carriage will
come to a good bit. As far as that point is concerned, I might mention that
almost all over India, barring Rajputana and Sind, we have got very good
forests near by. We have forests starting from Peshawar right round to Patna
and we have timber suitable for poles in the near hills, and if arrangements are
made =o that the supply can be prccured at certain points alongside the
railway line, great economy can be effected. My Resolution does not mean
that metal poles should be replaced by timber poles everywhere. Ileave the
choice to the (iovernment. Wherever they find that my proposal leads to
savings, the proposal mighi be adopted. As far as T understand, Sir, the
Telegraph Department has not gone serioysly into this question at all. If they
bad gone intu this question, perhaps they would have adopted the proposal
which I now put forward in my Resolution long ago. All over the Continent of
Europe I am told that.timber poles are being used. Timber poles are heing
even used in places where metal poles are manufactured and there is no reason
why we shou])d not use timber poles in India. The price, as I have already
said, of an A. B. metal pole is approximately Rs. 20 and that of a timber role
is approximately Rs. 1-8-0 to Rs. 2. Tam told that the life of a metal pole is
45 years and that of a wooden pole 15 years. Sir, that has heen determined
on the practical results of the bottom portion of the timber poles. Ifthe bottom
portion is treated with chemicals or are replaced by cast-ircn bottoms, their life
will be practically as long as that of metal poles. We see, Sir, that timber in
many old buildings does survive though it has been in use for over a century.
The difference in price of timber and metal is so big that the Department onght
to examine this question very seriously and in case they find that they can
effect a saving and also find more employment for Indian labour thereby,
1 would request the Government to accept my Resolution.

With these words, Sir, I commend this Resolution for the . tavourable
consideration of the House.

Trr HoNouranik Mr. H. M. MEHTA (Bombay: Non.-Muhammadap) :
Sir, I have every sympathy with the Resolution moved by my friend, the
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Honourable Lala Ram Saran Das, but I think there are very many ‘practical
disabilities in having wooden poles instead of steel poles. First of ull, my
friend the Honourable Lala Ram Saran Das quoted the price of several poles
of different dimensions and lengths. I must inform the House and also my
friend, the Honourable Lala Ram Saran Das, that tensile strength of the wooden
oles is not the same as the tensile strength of the steel poles. If a steel pole
g of 4 or b in. diameter, we require for the same strength a wooden pole of
nearly double the size. Then the question of length comes in a great deal.
My friend has quoted for 14, 16 or 18 ft. All these lengths are absolutely
useless, bocause the least length that is required—and I have electrified many
towns and I know it—to give proper strength for straining the copper wire on
the poles, is that you must at least have 6 to 9 ft. underground. In the case
of steel poles it is about 6 to 8 ft. according to the size. I cannot say with any
certainty how much it would require to put wooden poles underground for that
purpose. That being so, you have another 17 or 18 ft. at the least in height
above the ground. Therefore the poles required are generally at least 30 ft.
in length and go .up to 42 or 45 ft. above. Now, my friend, the Honourable
Lala Ram Saran Das, observed that compositions have been found that would
save the poles from white ants and other insects. If that is not possible, he
suggests the putting of east-iron poles underground and to put wooden poles on
the top. I do not think that is feasible either, because white ants and other
insects in this country, being a naturally warm country, can affect the wooden
parts in spite of all that you may apply to save them and the life of the wooden
pole would be much less than that of steel poles. But the cost of the wooden
pole is not the whole thing. There is the cost of laying the lines and the
copper, and if any basement goes rot then you have to pull down the whole
structure, replace the pole and get on to the whole structure above and re-line
the whole line. That is far more expensive than the cost of the pole iteelf.
T perfeotly agree with my friend, the Honourable Lala Ram Saran Das, that
in Europe and in England there are wooden poles to a great extent, but I may
inform him why it is so. When those poles were laid steel poles were not in
existence, and they are also of cak timber which is a very hard wood and the
danger of white ants and other insects in Europe on account of the cold climate
is far less than it is here. Still, I may inform my friend, the Honourable Lala
PRam Saran Das, that when they find these oak poles going rot, they replace
them now by steel poles which they find far more cheaper in the end. Now,
the suggestion of my friend, the Honourable Lala Ram Saran Das, is to have
<cast-iron poles underground and wooden structures on the top. I do not think
that also is feasible looking upon it with an engineering eye, because you have
to drive the wooden pole inside the cast-iron socket and bolt it by some means.
That would make the pole far weaker and it would not stand the straining of
the copper wire.

Ter HoNourasLE MR. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, T accord my hearty support to the
Resolution of the Honourable the Leader of my Party which has been so
ably moved and explained by him for theacceptance of this House. A
Resolation of this nature must meet with the approval of this House, Sir,
in as muoh as it aims at effecting considerable economy and therefore in these
days of the economy campaign and cry for retrenchment of expenditure,
Government, I hope, will have no hesitation in accepting this Resolution.
Moreover, if this Resclution is accepted by Government and its implications

ven effect to, the Indian and Burmese timber trade may shew a marked
improvement because along with others there is a remarkable slump in this
grade-owing to the economic crisis all the world over.
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[ Mr. Jagadish Chandra Banerjee. J
8ir, it is not uncommon that the telegraph poles carrying wires may be of”
timber because I have come to learn from some of my friends that there are-
‘wooden poles in Great Britain. If in a country like Great Britain there can be-
‘wooden poles for carrying telegraph wires and if those poles can stand the cold
~elimate of that place, then I do not see why timber poles for carrying telegraph
wires in India should be unsuitable for India’s climatic condition. And as
regards economy, the House will certainly agree with the mover of this
Resolution that if the additions to or replacements of the telegraph poles bhe of”
wood they would undoubtedly make for a great saving to the Posts and
Telegraphs Department. But before I record my vote in favour of this
‘Resolution I should like to point out one particular thing which, it seems to-
me, the Honourable the mover has not considered at all. In many parts of the
country in Bengal, Sir, the lands are low and the country is flooded in the rainy
season and remains submerged ir: water for about six monthsin the year. In
these cirrumstances, Sir, the timber poles for carrying telegraph wires have
every chance of rotting if they remain exposed in water for ruch a length of
time in the year. Then, in that case, the timber poles will be false economy, Sir.
T would, therefore, ask Government not to disturb the existing arrangements in
Bengal as regards the poles and not to replace them by timber ones ; but when
mew poles will be regnired either for replacements or additions, those should
be purchased from the Tata Iron and Steel Company who, I think, can
manufacture the materials for the poles that are required hy the Posts and
Telegraphs Department at cheaper rates than those of Dritish manufacture ;
and tenders should be called for from Tatas before placing such orders.
‘However, Sir, while supporting the Resolution, I would, in the name of economy
and expedience, ask this House and Government to adopt it without any
objection.

THE HoNOURARLE Mr. G. A. NATESAN (Madras: Nominated Non-
Official) : Bir, my Honourable friend, Lala Ram Saran Das, is such a big
business man and hie reputation is so well known and if I am not mistaken
he has had a specia: training in an engineering officc, that 1 shall with very
great hesitation try to lay hefore him certain doubts that T have. From my
very small knowledge of buildings from opportunities which I have had of
considering tenders for big buildings for the Corporation of Madras and the
Senste of the Madras University I can say this that it has often been pointed
‘out to us, and I think by expert engineers and others qualified to advise:
us that as regards even rafters, sleepers and posts for the inside of
tuildings, not only from the view of economy hut largely from the point of
view of durability, it is better to replace timber with iron or steel. T may
state at once that *here are many people, at least in my own province, who
when they are asked to fence their compounde—and the compounds are very
big indeed—they have found from experience thut timber even of the best kind
ie not suitable. In the first place, they perish very easily. Secondly, almost
annually you - have to get them painted. Now, it strikes me that my
Honourable friend Lala Ram Saran Das gave the case away when he said that
it might very legitimately be ohjected that if timber posts are to be substituted
for iron posts for telegraph wires, the bottom would be eaten away and you
would have to take precautions and instead of saying that a certain chemical
could very easily be found to remove the defect he wants the Department to
find out a certain chemical mixture which might be put over the bottom of the
pole, and apart from that, a» was pointed out by the Honourable Mr. Mehta,
what would be the cost of having posts underground in iron or steel and thea
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having proper sockets to fit up these timber posts. Then he;said in England
and other countries timber posts are used. One explanation for that was
given by the Honourable Mr. Mehta. But we must also remember that in &
tropical country like India timber posts are likely to be more easily affected by
tho hot weather which is very predominant in this country Now, if private
landlords and others who have to do with houses and thLose who have had
experience in giving contracts for very big buildings have been adviscd that
in general it is cheaper to have iron posts, I should certainly hesitate before
giving my vote for the Resolution.

I would also point out one thing more, that even when timber rafters are
used nowadays in buildings because same people are somewhat orthodox
in that way, we are asked to take particular precautions to leave a considerakle
amount of space in the walls on either side and to see that the timber ends
on either side which are left open are painted properly from t.me to time.
These are the difficulties which people who have tu do with big buildings have
experienced and as I have said before I speak with ccnsiderahle hesitation on a
question like this but tkese are the practical difficulties and if my Honourable
friend Lala Ram Saran Das is able to convince me in regard to these difficulties,
Ishall be glad to vote in favour of his Resolution as it stands but not
otherwise,

*Tae HoNouraBre S;R EDWARD BENTHALL (Bengal Chamber of
Commerce) :  Sir, unlike one or two Members who have spoken I can claim no
special knowledge of telcgraph poles but it seems to me that this Rerolution
divides itsel{ into three principles. It says that the poles carrying wires
should be of timber, that they shonld be purchased in India or Burma, and that
they should be of the mosy economical sort available, As to the questiun ot
their veing purchased in India or Burma I am entirely with the Honourable
mover. As to the question whether they should be timber or not, I have not
made up my mind because it seems to me that this is a technical matter which
should fme decided by the technical experts. Nothing that I have heard has
convinced me, for instance, that timber is necessarily the most economical
substance. Mr. Mehta has pressed for steel. Mr. Banerjee argued for timber,
Ithink. There is also a third possibility—that of cement poles which in certain
conditions might, I think, be the most economical of all. If, however, we look
closely at the Resolution it really boils down to the third principle of what is
the most economical and it boils down to this, I think, that Government should
buy the most economical poles possible from indigenous material ; if it is
timber so wuch the better. On 'gat understanding, that Government should
buy the most economical poles, and if that is timber then Government should
buy timber poles, I sce no objection to the Resolution.

THE HoNOURABLE MR. J. A, SHILLIDY (Industries and Labour
Secretary) : Sir, I am very grateful to the Honourable Sir Edward Benthall
for elucidating this Resolution. I do not think it was entirely understood by
everybody or that people had scanned it very carefully. Government have no
difficulty in accepting this Resolution because it really embodies nothing
more than the practice of the Department. What it says is that if timber is
found to be the most economical material then use it. Well, that is exactly
what we do. Where we find timber most economical we do use it. Where we
find another material more economical we use that. Consequently it is only
the practiee of the Department which this Resolution is asking us to accept,

e o e

. S‘peech not correoted by the Honourable Member.
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and therefors I have no difficulty in accepting it. But, on the other hand, I
should like to make it very clear I do not accept the arguments that have been
put forward by the Honourable Lala Ram Saran Das. I do not think it is
necessary for me to go into all his arguments. They seem to me to have been
very fully discussed. The Honourable Lala Ram Saran Das gave a whole
lot of figures and he suggested that the Telegraph Department had never gone
into the question of cost. I ean assure him that they have gone into this question
and since he mentioned Kashmir, I have an estimate here showing what would
be the oost of having wooden and tubular post lines from Domel to Srinagar,
which is a distance of 112 miles, with a life of 15 years for timber. I may say
a lot of people think that excessive and some people have put the life of timber
down as Jow as four or five years. But even allowing for a life of 15 years,
and allowing for a life of 46 years for tubular posts,—I think the Honourable
Member accepted 45 years as the life of tubular posts—timber would cost us
about Rs. 1,13,000 niore than tubular post lines. I merely mentioned these

figures as an estimate and to meet the Honourable Member’s argument that
we had not gone into the figures.

The Honourable Member went on to suggest the treatment of the posts.
He referred to the custom of the Railway Department. He re
articularly to treatment of the ends of poles which have to be underground.
g have not yet heard—I believe the Chief Commissioner will bear me out—
that the Railway Department are running underground lines with wooden
rails on which their trains run. And yet that seems to me to be the argument
which he could make on the analogy he mentioned.

The only other point that I have got to make is with regard to his statement
that timber gives large employment to many people in the forests, and,
therefore, if we should use it, we should be giving help to an Indian industry.
Now, Bir, we get these tubular posts from plates provided by Tatas and
prepared in our workshops. That seems to me to be an Indian industry
too, and I cannot see why, on the ground of helping industries we should
buy timber, and not help this other Indian industry, the Tata Iron Works
.and our own workshops which also employ Indian labour.

Sir, there is really very little left for me to say. Honourable Members
have shown themselves that the arguments which the Honourable Member
puts forward in favour of timber cannot be accepted. I accept the
Resolution as it stands, but I must make it clear that I cannot accept the
- arguments which the Honourable Member put forward to show that timber was
necessarily the better and cheaper material.

THE HONOURABLE RAT BaHapur Lara RAM SARAN DAS: Sir, I
thank my friend the Honourable Mr. Shillidy for accepting this Resolution,
though he does not feel that my arguments have much convinced him.
However, my request is that the Department should go into this matter more
fully than it has done in the past and in case they do so, the object underlying
my Resolution will be achieved. My friend the Honourable Mr. Mehta
observed that the tensile strength of the timber pole is not the same as that of
steel poles. That everybody admits to be the case, size for size. He
indieates that the timber pole ought to be double the size of the steel pole,
but the price of even a double size timber pole is much cheaper than that of

- the steel pole of half the size. Then the Honourable Mr. Mehta said that
, wooden poles ought to be about 30 ft. long. His experience of
for carrying electric wires is different from telegraph poles, because under the
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Electricity Act, the electric poles must be much longet than the telegraph
poles. As far as I understand, the telegraph poles are genernlly 18 ft. long.

Tag HoNouraBLE Me. H. M. MEHTA : ‘Am I to understand 18 ft. above
the ground or altogether 18 ft ?

Tar HoNOURABLE Ra1 BanaDpUR Lara RAM SARAN DAS: Altogether
18 ft. Then, as regards the attack of white ants on these poles and as regards
their life, the Telegraph Department themselves say that as far as the timber
poles in Kashmir are concerned, the replacement was due to the poles under-
ground being affected which defect can be removed by treating chemically
the bottom of timber poles or having cast-iron bottoms made for them. My
friends says that this is not practicable. There I disagree with him. It is
practicable, and it can be very easily done. We have oak in India and oak
posts can be used where oak is cheaper.

Sir, my friend Mr. Banerjee has said that in Bengal the climatic conditions
are different. Sir, I do not advocate that everywhere timber poles are to be
used. Isaythat they must be used only where they are found to be economical.
In case they are not found economical in Bengal, they need not be used there,
But my friend perhaps does not know that every year there is replacement of
poles for about 1,500 miles. In case I am wrong, I am open to correction.

THE HonNouraBLE Mr. J. A. SHILLIDY : We shall adopt the more
economical way of replacement.

THE HoNOURABLE RA1 BAHADUR Lara RAM SARAN DAS: Certainly.
'That is what I expect from my Honourable friend.

My friend, the Honourable Mr. Natesan, has paid me a compliment and
T am obliged to him for that. But I might assure him that the use of timber in
‘the case of buildings is vastly different and there very much superior timber is
used. There of course we have to see which of the two is cheaper, generally
the use of steel beams or steel angles is cheaper than timber. Wherever wood
is economical, it is being used even now.

My friend, Sir Edward Benthall, has advocated the use of cement poles
wherever they are found economical. I can say that as far as cement poles are
-ooncerned, they will not be so cheap as timber poles, and besides, there is one
great difficulty with cement poles that whenever there is any collision with
them, they shatter up and. break, reinforcement being exposed bends.

Tae HoNoUraBLE SR EDWARD BENTHALL: Not if they are
properly made, I think. )

THE HoNOURABLE Ra1 BAHADUR LaLa RAMSARAN DAS: Iamgiving
my experience of the poles that were used in Lahore Cantonment, and which
were manufactured under expert supervision. Whenever there was any

-collision with them they broke up.

TeE HoNoUurRABLE Mr. H. M. MEHTA: My Honourable friend will
understand that it requires iron rods binding inside the cement poles, and they
are dearer if they have to be of the same tension strength as the steel poles.

TEE HONOURABLE Ral Banapur Lara RAM SARAN DAS: 1 believe
the Government engineers there went thoroughly into the question of these
«cement poles and the metal reinforcements that were put therein. I simply
wanted to point out the defect with regard to concrete poles.
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My ‘Honourable friend Mr. Shillidy says that in the line from Domel to-
Brinagar the cost of the timber poles will be much higher than that of the
.metal poles. That is a case, Sir, where timber can be had cheap and
has not to be carried over a longdistance. I wish this matter be fully
re-examined. Ithank my Honourable friend Mr. Shillidy and the Government
for accepting my Resolution. I wish the telegraph and forest experts
should go deeply into this question and adopt the course most economical.

. THE HONOURABLE Ral Baapur Lara MATHURA PRASAD
MEHROTRA : May I put a question *

Tee HoNouraBLE THE PRESIDENT: You cannot put a question.
If you wish to address the Council you can do so.

The Resolution before the House is :

* This Council recommends to the Governor General in Council that additions to or
replacements of telegraph poles carrying wires be of timber purchased in India or Burma
where this would be in every way economical.”

The motion was adopted.

Tae HoNouraBLE KHAN Bamapvr Hariz MUHAMMAD HALIM
(United Provinces West: Muhammadan) : Sir, I am not going to move my
Resolution.*

(The Honourable Khan Bahadur Chaudri Muhammad Din, in whcie name
stood the next Resolution,* was absent.)

TrHE HoNoUrABLE THE PRESIDENT : I would like to say a word about
this Rerolution. Notice was given of three Resolutions which are identical
in character. Two of the Honourable Members in whose names the Resolution
stood are absent and one Honourable Member has refused to move the
Resolution. 1 may point out that Honourable Members should kindly bear in
mind that Regolutions of this character involve considerable expenditure of time
and trouble to the department to which it refers and it is scant courtesy to
that department that when the Resolution comes up for discussion it should
not be moved and no explanation given as to why the Resolution has not been
moved. 1would only request Hononrable Members to bear that fact in mind.

RESOLUTION RE REPRESENTATION OF THE COUNCIL OF STATE

ON THE INDIAN DELEGATION TO THE JOINT SELECT
COMMITTEE OF PARLIAMENT.

THE HoNOURABLE RAl Banavur Lara JAGDISH PRASAD (United
Provinces Northern: Non-Muhammadan): Mr. President, I beg to move
the following Resolution :

** This Council recornmends to the Governor General in Council to take steps to secure
that this House is adequately represented in the delegation which is to be sent out from

India to sit with the Joint Select Committee of Parliament for examining the proposals
for Indian constitutional reform.”

% This Council recommends to the Governor General in Council that in the gradation
lists of each postal circle, the names of all the inspectors, whether employed in towns of
first class head offices or in the muffasil, who m various time-scales of pay were

, ,brought on to the revised uniform scale of pay, viz.,, Rs. 180—10—2560 by Government
Order 11-P. T. E,, dated the 5th August, 1927, be serially arranged strictlyin orderof the-
" dates of their substantive appointment to an inspector’s post prior to the revision of 1927.”
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Sir, it is & well-known fact that the public do not view this Counecil with:
favour, because they think that, composed as it is, this House does not .voice:
popular opinion. On the other hand, Government do not much care about this
Council, to which belief some of the non-official Members gave expression the

other day, apparently because the Government are sure of a comfortable majo-

rity in this House. The non-official Members therefore feel as if they are
between the devil and the deep sea. On the one hand, they are not as a body
respected by the public, and, on the other hand, their claims are not infrequent-
ly ignored by the Government. Now, the question is : which of the two parties,
namely, the Government and the general public, should be more regardful of
the interests and claims of this House ¢ And I think the question admits of’
but one answer, and it is this. The party which is more benefited by the exist-
ence of this House should have more regard for the claims and interests of the

House. And, knowing as we do that it is the Government whom this House

almost always supports through thick and thin, it is up to the Government to

show proper consideration for the prestige and privileges of this House. Some-
examples were given the other day of the fact that the Government had not

in the past always shown proper consideration to this House. I may quote

another instance today in support of that belief. Although the Legislative

Assembly was represented at all the three sessions of the Kound Table

Conference, if my memory serves me right, this Council was represented only
at the first two sessions and no Member of this House was selected for the third

session of the Round Table Conference. Now a fresh opportunity is in sight.

‘We know that a Joint Select Committee of Parliament is going to be
constituted to examine the proposals for Indian constitutional reform, and
we know that a delegation will be sent out from India to sit with that Joint
Parlinmentary Committee. His Excellency the Governor General in the course

of his inaugural address to the Assembly last month gave an assurance that

places would be found for some representatives of the Indian Legislature
among the persons to be called into consultation with the Joint Select
Committee ; which means that some representatives of the Indian Legislature-
will be included in the delegation which is to go out from India. My only

request is that along with the representatives that might be selected from the

Legislative Assembly for the purpose, some representatives should be selected

from this House also on this important occasion. The yuestion of the prestige

and dignity of this Council is involved in this matter. Tt is simply in the

interests of the prestige and dignity of this House therefore that 1 have ventured

to bring forward this Resolution.

THE HowouraBLE SakpAR BUTA SINGH (Punjab: Sikh): Sir, I
think the Government will readily agree that the claims of the Council of State
.will be fully recognized in considering the representation of the Central Legisla-
ture to the Joint Select Committee. The Council of State represent large
agricultural and industrial vested interests and deserves at least equal
representation with the Legislative Assembly. 1 think we can safely rely on
His Excellency the Viceroy safeguarding the interests of an order to which he -
himself belongs.

Sir, with these words I have great pleasure in supporting the Resolution.

Tae HoNouraBre Mr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : _8ir, in view of the fact that the demand in the
‘Resolution of our friend, the Honourable Rai Bahadur Lala Jagdish Prasad,.
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is 80 well-grounded. so sensible and so legitimate, I will most gladly lend my
:l:ﬁualiﬁed support to it. 8ir, when the Joint Select Committee of Parliament
ill examine the Froposals for India’s further constitutional reforms which are
‘expected to be of far-reaching importance and ronsequence, it would be doing
-an injustice to this Honourable House, if it is not adequately and properly
represented in the delegation that is to be sent out to sit with that Committees
There can be no denying the fact that the Upper House of the Central Legisla-
ture in India should have a voice in framing the future constitution of India ;
otherwise what is the necessity for such a House if its opinion is not consulted
in a matter that will bring in a new order of things in our country ? It will
be tantamount to treating this House with scant respect if it is not properly
represented in the proposed Indian delegation. In the third Round Table
Conference, Sir, our House was not represented and therefore it is of the
utmost necessity that the Indian deﬁgation should consist of some
representatives of this House to lay before the Joint Parliamentary Committee
our views on such matters that will come up for discussion before it. Sir, the
examination of the proposals for future Indian reforms would be incomplete if
this House is not given its rightful place in the Joint Select Committee because
of the fact that it is a representative House of the men of light and leading who
have sufficient stake in the country and who by their birth, education and
-culture are the natural leaders of the country. I would like to remind the
Treasury Bench of this aspect of the question to which I hope they will give
-due consideration before saying no to this Resolution. In consideration of this
particular fact and in view of the importance of this House in the present
constitution of India and the position the Members of this House hold in the
country it is but natural that they must have a hand in the shaping of the
future destiny of India. Our grievance will be aggravated if this time this
House is not represented in the Indian Delegation which will sit with the Join$
Parliamentary Committee. Oursis not an absurd demand, Sir. What we want

our Government to do is that they should render to Casar the things that are
Ctesar’s.

In conclusion, I would ask this House to accept the Resolution and requeat
Government most earnestly that they should not relegate this House to the

cold shade of neglect while selecting the Indian Delegation that will sit with the
Joint Parliamentary Committee,

With these few words, Sir, and fully subscribing myself to the views of
the mover of the Resolution I should like to resume my seat hoping that our
just demand will be fulfilled by Government.

Ture HoNoUrABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan): Sir, I rise
to support the Resolution moved by my Honourable friend, Rai Bahadur
Lala Jagdish Prasad. The meaning of the Resolution as I understand it is
not that this House may be represented in a way which is comfortable to the
-Government. By the words °‘ adequately represented’” is meant that it
should be represented by men who could put the nationalist point of view
before the Joint Parliamentary Committee. Sir, here I am reminded by the
definition of ‘‘statesman ™ and ¢ politician ”’ that was revealed by His
Excellency the Governor of the United Provinces, in his address to the King
‘George’s Medical College the other day. But when I say that this House
-should be represented by a statesman, I mean to stick to the definition that we
‘have already been following, that is, the statesman is one who keeps the cause
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of the country above himself and does not think of self-aggrandizement or
gaining the good wishes of the Government ; and the politician is one who is
ready to sacrifice the country for the sake of his aggrandizement. So, Sir,
1 stick to this definition when I say that this House may be represented by
statesmen who are prepared to make sacrifices for themselves in the cause of
the country, and I hope that if the Government choose to recommend Members
of this House they will keep this point in view and hence I whole-heartedly
support the Resolution.

Tee HonNouraBrE Mr. HOSSAIN IMAM (Bibar and Orissa :
Muhammadan) : Sir, I am not very optimistio and I am not deluding myself
"with the hope that the Government will ever think it proper to uplift this
House in any way in the esteem of the people. I should just like to recount a
short history of the representation of this House in the Round Table Conferences.
that have preceded this Joint Select Committee. In the first Round Table
Conference this House was represented by two Honourable Members and I
remember, in 1931, when I brought forward my Resolution in February about
direct or indirect system of election to this House, I had to state, even in those
-days, that this House was not adquately represented, and my colleague,
our very dear friend, Sir C. P. Ramaswami Ayyar, took some exception to this.
In the second Round Table Conference we fared little better. In addition to
those two Members, three additional Members were selected from this House
and a would-be Member of this House, Sir Edward Benthall, was also
included in the list. In the third Round Table Conference after having got
five Members, we all of a sudden dropped from the Government’s favour and
not a single Member of this House was deemed fit to sit on the third Round
Table Conference. There was some resentment among the Members on this
side of the House and we would have given expression to it by moving an
adjournment of the ordinary business of the House, had it not been for the
fact that our strength did not allow us to go in for a fight with the Government.
This will show that this Resolution has not been brought in by mere whimsical
fear. We have actual experience of the neglect of the Government during the
third Round Table Conference and that has awakened us to see if we cannot
impress on the Government the necessity of sometimes palliating this House,
if not always, as they do the Assembly. Iam aware, Sir, that the usual reply
which used to be given during the Round Table Conference will be given now,
that it i8 not primarily the concern of the Governor Gemeral in Council to
select representatives for these Committees. Be that as it may, no one can
ainsay that the advice of the Governor General in Council counts for much.
%t is almost 9 points out of 10, and if anything is strongly supported by the
Government of India it is bound to have a strong effect in Whitehall, although
technically they are not the people to select representatives, but they are
advisers, whose opinion counts for much. Therefore, Sir, although I am sure
the Government will in its usual way reply about this being impossible and
gircumscribing the choice of the Government in England, we should like to-
know our fate beforehand rather than be disappointed afterwards by nom-
inclusion.

Sir, I support the motion.

Tae HoNOURABLE KmaN Bamapur Mian Sm FAZL-I-HUSAIN
1 (Education, Health and Lands Member): I feel, Sir,
2 Noox. unhappy hearing this debate as it has followed 8o soon after



248 ' COUNCIL'OF STATE: ' ‘" [BfH MAaR. 1988.
[Khan Bahadur Mian Sir Fazl.i-Husain.] .
‘the debate' we had only two days ago. I have said I feel unhappy. The
-reason is not that the Honourable Members displayed & certain amount of
-aotivity or a certain amount of zeal to promote what they consider their
privileges and rights but I very much regret that I deteot a certain note of
-~dissatisfaction in the speeches of the Members, dissatisfaction with their lot,
in the assertion of their position with reference to light and leading and
statesmanship and nationalism and their stake in the country. I, in my present
position, Sir, being Leader of the House would be the last one in any way to
challenge any one of these assertions. But what India needs today, more
than ever is to level up these distinctions, if not in reality, at all events in public
assertions, in places like legislatures. Such an outburst of class claims, the
Honourable Members I trust will be good enough to bear in mind, is bound
to annoy hundreds, thousands, millions, perhaps hundreds of millions of
Indians who are not by Providence favoured to the extent to which we in
this House are favoured and it is not right to go on time after time asserting
-that we have a stake in the country and therefore we must mould its future.
Those who are not blessed with the wherewithal to have that stake do not like
it and it is not wise of those who have it to always thrust it down the throats
.of others, and say ‘“ We have a stake and you have not . No, Sir, thatis
not statesmanship. I assure those of my colleagues in this House who aspire
to be politicians that it is not wise on their part from their point of view to
take up that attitude. Those favoured by fortune keep their advantage
-longest who never mention it ; not those who talk a great deal about it.
So, 8ir, it is that aspect of the debate today and two days ago which caused
me a great deal of trouble and T trust I will be able to have some talk with
- yvarious Members of this House in the near future in order to assure them that
as long as they do their duty as citizens of this great country and as Members
_of this House their rights and their privileges are absolutely safe and
Government cannot possibly ignore them or overlook them and- naturally
would be ready to promote their interests as long as they are the interests
. of the country as well. But these are not methods which one need discuss at
any great length.

Now, Sir, coming to this particular Resolution, I fully appreciate the desire

.of this House to see that the representation of India at any future meeti
convened with the object of framing India’s constitution should be of the best
and I have no doubt to that extent it is but natural that every institution in
the country should feel that they have to contribute a fair amount to the
personnel of the Committee which may eventually be invited by the Joint
Committee of the two Houses of Parliament. But I trust the Honourable
Members will agree with me that the Joint Committee in devising means to
gecure the best Indian representation could not really concentrate their minds
~on what representation should go to our House, what representation should go
‘¢o the Assembly and what representation should go to the local Legislatures,
and so on, because that would not be the right way to set aboutit. Then there
may be interests or at all events schools of thought which are outside this
House. One of the Honourable Members said if Government is to select a
representative of this House, they should select a Nationalist. Well, Sir,
if by any chance the Joint Committee entrusted the work of selection of a
Nationalist to represent the Council of State to my humble self I very much
doubt whether I would be prepared to undertake that onerous duty. Even
if I took time to think over the matter—whether I would-be able to discharge
that onerous duty, and took all: the Members. of this House into my confidence,
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do you think I would get much help out of my colleagues to find out the best
Nationalist to represent this House ¢ I doubt very much. ..Some Honourable.
Members may be self-sacrificing enough to say that they want the best
Nationalist who in the ordinary parlance has sacrificed his all to do what that
school of thought imagines is serving the country. I am afraid I and most
of my colleagues would stand a very poor chance of being selected. There
are many more difficulties in the way. The task of selection is by no means
eagy. Still I trust when Members think deeply over these particulars, they will
realise that it is one thing to desire a suitable representation and another thing
to suggest a way in which the selection could possibly give satisfaction to all.
I have seldom found any selection do that, even when it is a selection of the
President of the National Congress by the Congress Committee.
b

Now, Sir, this Resolution I should very much have liked to proceed to
accept, but it really is—and I suppose as a Resolution of this House it had
to be—a recommendation to the Governor General in Council. Well, the
Governor General in Council is not in the picture at all. It is true that when
the Joint Select Committee desires a selection or suggestion of Indian names
for the purpose, they could not very well obtain it without getting themselves
into touch with the authorities here. But that will be entirely in personal
relationship with the Governor General and not with the Governor General in
Council. I trust the Honourable Members have realised the distinction
between the two. So far as the Governor General in Council is concerned,
I hope the Honourable Members will take it from me that he is in no way in
the picture, and as a matter of fact this idea was expressed many times over
in the other House, namely, that this is not a matter in which the Government
of India is concerned or the Governor General in Council has a hand.
Invitations to Indian representatives to confer with the Joint Select Committee
of Parliament to examine the proposals of His Majesty’s Government no doubt
will be issued by the Committee itself, and as such, you will realise that the
Governor General in Council is not primarily responsible for the selection of
Members of the Indian Legisfature.

TaE HoNourastE MR. G. A. NATESAN : Primarily ?

Tar HoNouraBLE KHaN Bamapur Miaxn Sir FAZL-I-HUSAIN :
His Excellency, in his address to the Members of the Legislative Assembly on
the 1st February, 1933, said :

“ The procedure Parliament will follow, once the White Paper has been presented, is of
course a matter for Parlinment itself to decide. But I have no doubt that the Secretary
of State will shortly make clear the exact intentions of His Majosty’s Government as
regards the lines of future procedure and I am confident that places will be found for some

resentatives of the Indian Legislature among the persons to be called into consultation
with the Joint Select Committee,”

‘What His Excellency the Governor General has said ought to satisfy any
fair-minded person. To add to it ; certainly T consider it unfair on the part
of my Honourable colleagues to expect me to do. Speaking in the House of
Commons on the 22nd of February, the Secretary of State reiterated the
above statement in the following terms :

“ Government’s proposals would in & few weeks’ time be circulated as & White Paper
-which would go to Select Committee empowered to confer with them. The Select
Coinmittee would be master of its own procedure and be able to present its own report *.
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This House, sa touchy on poiate of procediire and about its own dignity:
and privileges, I have no doubt will appreciate the desire of the Mother
of Parliaments to have the same feel which yeu have inherited. - So,
remembering that I have nothing further to- add to these two statements,
what I am prepared to say is this, that a very casusl glance at' what has
happened in the past ought to be a reminder to the Honourable Members that
they should not indulge in what is called in Urdu *‘ Kufran-i-Namat’’ which.
means——

Tax HoNoURABLE Mz. HOSSAIN IMAM : We remember the last Round.
Table Conference. :

THE HONOURABLE KHAN BaHADUR MiaNx Stk FAZL-I.-HUSAIN—
‘“ lack of appreciation of good fortune ’. What I mean is—that an elected
Member of this House was in the first Round Table Conference, also in the
second. There was your present President in the second Round Table-
Conference ; also a few elected Members whom I see seated in the House, and
it would appear, 8ir, that those who were not at the time Members of this
House, went to the Round Table Conference and returned and found
constituencies which would send them to this House thinking that they were
statesmanlike people who sought to be sent up. I think Honourable Members
will find that one of them, now sitting in this House, Sir Edward Benthall,
went to the second Round Table Conference, and has since been found as the
right person to sit with us. 1 have mentioned the names of five persons who-
attended the first and second Round Table Conferences. That is not all.
Members who adorned this House in the past—the mere fact that they were not
sitting then, last year or the year before does not in any way reduee the
strength of my argument —those who have sat in this House or who are sitting
in this House, or, if I may add to it, will sit in this House in the future have
all found places at the Round Table Conference. Among those who sat in the
past in this House is the Right Honourable Srinivasa Sastri. Could any one
say that a more self-sacrificing patriot could have been nominated to
the Conference ? Then we have Srijut Chandra Barooah. It has been said,
‘It is all very well ; these are the people who sat in the first and second Round
Table Conferences. What about the third ?”’ Again and again, I am asked,
““ What about the third ?” Well, what about the third ? Is it alleged, Sir,
that no one who was a Member of this-Council was at the third Round Table
Conference ? Is that the allegation? If it is, then I must say that the
memories of the Honourable Members sitting opposite are much shorter than
one can expect them to be even in political life. Was not Chaudhri Zafrulla.
Khan a Member of this House ?

Tar HoNouRABLE MR. HOSSAIN IMAM : Government Member.

Tut HoNouraBLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: Was
he not & Member ? And was he not at the third Round Table Conference ?
I am astonished, Sir. T really feel unbappy. Are the Honourable Members
going to say—— '

Tye HoNouraBLE Mr. HOSSAIN IMAM : He was not then a Member.

Tae HoNourRaBLE KHAN BaHADUR Miax Sir FAZL.I.HUSAIN :

Am I not a Member of this House ? Is that the reward I am going to get for
all the trouble I am taking ? .Surely, that is not playing the game. 1‘?3, no.
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Even if I happen to be an official, Sir, I trust my noh-official colleagues will
not disown me on that account,as I do not intend disowning thém because
they do not happen to be officials. We must have mutual trust. You cannot
say that the third Round Table Conference was without a Member of this
House. You must be fair. In argument, if you feel that you have
miscalculated, you must be generous and admit it. There is nothing more
in it.
~ Now, Sir, as to the future, I am sure the Honourable Members will agree
with me that it is not right to make divisions and sub-divisions and sub-
divisions. His Excellency has promised that the Central Legislature will find
representation on this occasion. Let us hope and trust that the choice falls
on one of us in this House.

*Tae HoNouraBLE Sir DAVID DEVADOSS (Nominated Indian
Christians) : Sir, I rise to support the Resolution. My complaint is that there
was no representative of the Indian Christians at the last Round Table
Conference. During the two previous sessions, two men represented our
community, but on the last occasion, there was not one to represent us. My
main reason for asking for representation is that there are a number of
questions affecting the community which are peculiar to themselves. In the
first place, there must be freedom to profess their religion, and, in the second
place, whenever occasion arises or opportunity offers, to proselytise. It is
feared that these two things might be taken away from them unless
they are safeguarded. There is also another thing. Foreign missionaries
have been coming into this country and have been helping us in many ways,
in Madras especially. Only the other day the Right Honourable Srinivasa
Sastri and others bore witness to the fact that education owes a good deal to
foreign missionaries. Well, would they be prevented from coming in and
giving us their help ¢ Their object may be to proselytise, but what is the
real benefit which they bestow upon the country ! Most of the depressed
classes, men belonging to the lower orders, have been helped by these people
and they now occupy good positions in life. Education is their main
watchword. We want to make sure that these things are not taken away from
us. Then there is another question also connected with this. The Catholics
feel very strongly that their canon law should be allowed to be followed in
this country. Sir, I am not sure as regards the facts, but I was told only the
other day that the Advocate General of Madras gave his opinion that no
foreign body could possess property in this country. 8ir, I appeal to you as a
lawyer that many Catholic bodies possess churches and other properties in
this country, and if it is held that foreign missionary bodies—by foreign
I mean not British—cannot hold property, then what is to become of all the
properties that Catholic missions and Catholic bodies, French and Italian for
instance, possess in this country. '

TeE HoNOURABLE THE PRESIDENT : I would request the Honourable
Member to restrict himself to the Resolution. ‘

. Tap Ho~NourasLE Sk DAVID DEVADOSS : Sir, I am only referring
to this to show that there are safeguards to be considered in connection with
the welfare of our community and Iam only emphasising my argument that

*Speech not corrected by the Honourable Member,
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these are things which have to be put before the Committee, and that is whY
we want proper representation at the coming Joint Select Committee whioh
will draw up the Indian constitution. I only mention these things because,
in the way things are going on, they are likely to be ignored. Sir, it is net

for me to make any statement which might wound the feelings of
others, but these things require to be settled. Christians are sometimes looked
upon as professing a foreign religion and that therefore they are not interested
in the welfare of India. Sir, that is a mistaken idea. I as an Indian Christian
say that the Christians are as patriotic as any other people in this country.
The trouble is that sometimes people are blinded by religious fanaticism, and
go 8o far as to say, *“ Those who are not with me, are against me.” That is
not so.

With these few words I have much pleasure in supporting the Resolutions

- Tae HoNOURABLE MR. Y. RANGANAYAKALU NAIDU (Madras:
Non-Muhammadan): Although I am not a statesman or a great speaker,
I want to express my views. Janani janmabhumischa swargadapi gareeyasi
—that is, the Mother and the Motherland are greater than Heaven itself.
I am sorry the Honourable the Leader of the House confined his remarks to
Nationalists. I do not make any distinction between Christians and
Mussulmans and other communities. They may all be Nationalists and may
desire to be represented.

Tae HoNOURABLE Ral BaHADUR Lara JAGDISH PRASAD: Sir,
I am grateful to those of my Honourable friends who have lent their support:
to this Resolution. At the same time, Sir, I confess that I am a little surprised
at one or two points in the Honourable Sir Fazl-i-Husain’s reply. In the
first part of his speech he made out that the subject-matter of this Resolution
was not primarily the concern of the Governor General in Council. I am
under the impression, Sir, that had the subject-matter of my Resolution not
been primarily the concern of the Governor General in Council, then you, Sir,
or the Governor General would have disallowed it. And sinee it has been
admitted by you and not been disallowed by the Governor General either,
I believe that the subject-matter of this Resolution is in some sense at least
the concern of the Governor General in Council: Even supposing for the sake
of atgument that it is not primarily the concern of the Governor General in
Coungil, the reecommendations of this House being addressed to the Governor-
General in Counoil the latter can certainly bring those recommendations to-
the notioe of the Governor General in matters which are mainly the concern
of the Governor General. 8o, Irely on the fact that thie Resolution, if carried
by the House or even if withdrawn, will be brought to the notice of His
Excellency the Governor General by the Governor General in Council.

Then, Sir, I am still more surprised to find my Honourable friend the
Leader of the House saying that it is not 3u'ite correct to say that this House
was entirely unrepresented on the third Round Table Conference. My
Honourable friend says that Chaudhri Zafrulla Khan, who was a Member of
this House, attended the third Round Table Conference. But if I remember
correctly, Chaudhri Zafrulla Khan was no longer a Member of this House
when he was sent to the third Round Table Conference. If he was, then I wilt
refer Sir Fazl-i-Husain to another statement he made. In reply to my
question the other day he laid a statement on the table, giving the names of
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thoée persons who were Members of this House and who were sent to the: three
sessions of the Round Table Conference. The statement runs as follows :

First Round Table Conference . . . 1. The Honourable 8ir Phiroze Sethna.
Second Round Table Conference . . 1. The Bg;gmble Sir Maneckji Byramjee
. Dudabhoy. :
2. The Honourable Nawab Sahibzada Sir
S8ayad Mohamad Mehr S8hah.

3. The Honourable Saiyed Mohamed
Padshah Sahib Bahadur.

4. The Honourable 8ir Phiroze Sethna.
Third Round Table Conference. . . Nil
Mark the word “ Nil.” Now, Sir, may I remind my Honourable friend that
this statement was laid on the table by the Leader of the House himself.
If he had this point in view that Chaudhri Zafrulla Khan was a Member
of the House when he was sent to the third Round Table Conference, he
should have given the Chaudhri Sahib’s name-in this statement. I therefore
think that the statement made by the Honourable Member today is simply
an afterthought and is at variance with his previous statement.

I am glad, however, that my Honourable friend, Sir Fazl-i-Husain, has
sounded a note of optimism at the end of his speech. He has expressed the
hope that in selecting persons from the Indian Legislature for the delegation
which will be sent out from India to sit with the Joint Select Committee of
Parliament representation would be given to this House. In view of this
statement, Sir, I think it is needless for me to press my Resolution. His
Excellency the Governor General’s statement in this behalf is in unequivocal
terms. He said :

“I am confident that places will be found for some representatives of the Indian

Legislature among the persons to be called into consultation with the Joint Select
Committee’.
My only request is that in case places are found for some representatives of the
Legislative Assembly, the claims of this House should not be ignored, and some
representatives from this House also should be selected to serve on that
deﬁ)egation. I hope, Sir, that this request of mine will be carefully considered
by the authorities, If, however, unfortunately no one from our House is
selected to serve on the delegation, then the Government will be furnishing a
fresh proof to the belief which the non-official Members hold that this Council
is not unoften ignored by the Government.

The Resolution was, by leave of the Council, withdrawn.

S t—

ELECTION OF FOUR MEMBERS TO THE STANDING COMMITTEE
ON EMIGRATION.

Tug HoNoURABLE THE PRESIDENT : I have to announce the names
of Members nominated for election, to the Standing Committee on Emigration.
They are :

The Honourable Mr, G. A. Natesan.

The Honourable Mr. Bijay Kumar Basu.

The Honourable Rai Bahadur Lala Ram Saran Das.
The Honourable Mr. Mahmood Suhrawardy.

As there are four vacancies and only four candidates, I declare them duly
elected.



ELECTION OF TWO NON-OFFICIAL MEMBERS TO THE STANDING

.~ COMMITTEE FOR THE DEPARTMENT OF EDUCATION HEALTH
AND LANDS.

I have also to announce the nominations for election to the ¥ Standing
Committee for the Department of Education, Health and Lands. They are:

The Honourable Sir David Devadoss.
The Honourable Khan Bahadur Chaudri Muhammad Din.

As there are two seats and only two candidates, I declare these Honourable
Members duly elected.

STATEMENT OF USINESS.

TrE HoNOURABLE K HAN BAHADUR MIAN Sk FAZL-I.HUSAIN (Leader
of the House) : I have only to say, Bir, that there will be no business until
Monday next which is a non-official day.

The Council then adjourned till Eleven of the Clock on Monday, the 13th
March, 1933.

( 26¢ )





